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INTRODUCTION 

I, tbe Chairman, Committee on the Welfare of Scbeduled Castes and 
Scheduled Tribes having been authorised by the Committee to submit tbe 
Report on their behalf, present this Eighteenth Report (Eighth Lok Sabha) 
on Acticn Taken by Government on the recommendations contained in tbe 
Fifty-~ightb Repor,t (Seventh Lok Sabba) on the Ministry of Industry 
(Department of Industrial Development)-Reservations for, and employment 
of, Scheduled Castes aod Scheduled Tribes in Kbadi and Village Industries 
Commission and facilities provided for the economic development of 
Scheduled Castes and Scheduled Tribes by the Commission. 

2. The Draft Report was considered and adopted by the Commitlee 
on the 7tb August, 1986. 

3. The Report has been divided into the followinS Chapters. 

I. Roport. 

II. Recommendations/Observations which havo been accepted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government replies. 

IV. Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee and 
which require reiteration. 

V. Recommendations/Observations in respect of whicb final replies 
of Government have not been received. 

4. An Analysis of the action taken by Government on the 
recommendations contained in tbe 58th Report of the Committee is siven 
in the Appendix. It would be observed therefrom tbat out of 26 recommen-
dations made in the Report, 10 recommenda!l,JJ1s i.e. 38.46 per cl!'nl have 
been accepted by Government. The Committee do not desire to pursue four 
recommeDdations i.e. 15.39 per cent of tbeir recommendations in view of 
Government replies. In respect of 10 i.e. 38.46 per cent replies of Govern-
ment have not been accepted by tbe Committee and require reiteration, and 

(v) 



(vi) 

for 2 recommendations i.e. 7.69 per cent, fiDal replies or Government have 
not been received. . 

N1iw DilLin; 

August 21. 1986 
$,,,,ana 3D, 1908 (Saka). 

K. D. SULTANPURI, 
Chatmum, 

. CommIttee on Ihe Welfare of Sehedu/.d 
CMles and Scheduled Tribe, 



CHAPTER I 

REPORT 

This Report of the Committee deals with Action Taken by Government 
on tbe recommendations/observations contained in the Fifty Eighth Report 
(Seventh Lok Sabba) on tbe Ministry of Industry' (Department of industrial 
Oevelopment)-Reservations for, and empolyment of. Scheduled Castes and 
Scheduled Tribes in Khadi and Village Industries Commission and facilities 
provided for the economic development of Scheduled Castes and Scheduled 
Tribr.s by tbe Commission. 

1.2 In para 2.18 of tbeir Fifty-eighth Report. tbe Committee bad 
desired that they should be apprised as to why Government instructions in 
relard to the appointment of a Liaison Officer and for selting up a Cell had 
·been grossly violated by tbe Commission. 

1.3 In their reply dated 7th May. 1986. the Ministry of Industry 
(Department of Industrial Development) have stated that as p:r Meml). No. 
Adm. II/SC/ST/2 dated 7.2.1971:;, Khadi and Village Industries Commission 
had nominated a Liaison Officer for work relating to representation of 
Scheduled Castes/Scheduled Tribes in the services of the Commission. It 
has been stated that under its order dated September 22, 1983. KVIC had 
created a separate Cell under the Liaison Officer to ensure enforcement of 
Government orders of reservation in Services and posts under the 
Commission. Tbe Commission had also posted ODe UDC and one LDe in 
the Scbeduled Caste/Scheduled Tribe Cell. 

1.4 Tbe IDformatioD DOW ItfeD ID actioD t.keD reply J. cODtrary to t. 
IDlor.atloD lapplled earlier to tbe Committee. EYeD I( tbe Commlltee 
accept that the Liaison Officer "as appointed ID KVIC OD 7.2.1978 aDd Cell 
was .et up la September. 1983, a. a.aJnst application or reNnatioD orderl 
w.e.r. 6th October, 1964. tbere wa. unduly 108, del.y In do18,10 aDd there 
was Iross nolatloa or lnltractlon or tbe GOyerDmeDt by,tIle ComlDllldoB. 
The Committee have Dot beeD liYeD relSODS ror theM lapiCl ad woald like 
to be .pprl .... or the I ... e. 

1.5 In para 3.8 of the Report the Committee had recommended that 
the whole recruitment procedure in Khadi and Village Indu~tries Commission 
should be reviewed and tbe direct recruitment quota particularly in Group 
'C' and '0' post should be increased so that more and more Scheduled 
Castes and Scheduled Tribes can be recruited in the services of KVle. 
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1.6 In their reply dated 7tb May, 1986, the Ministry of Industry 
(Department of Industrial Development) have stated that there are about 
5100 posts under the Khadi and Village Industries Commission in Groups 
'A', 'B', 'C' and '0' of these, as many as 4,382 are in Groups 'C' and 'D'. 
All the posts in Group '0' are filled in by direct recruitment and as many a8 
.51% of tho posts ill Group 'C' are filled by direct rercruitment. Thus, so far 
as it relates to the posts under Group 'C' and '0', taken together, about 62% 
of the posts are filled in by direct recruitment. It has been stated that tbe 
percentage of posts filled by direct recruitment is sufficiently high and any 
further increase in this percentage will tell upon the chances of promotion 
of those recruited in Group '0'. 

1.7 The Committee are not eODYIDeed wltb the reply of Goyernment. 
The Go,.rameDt have Dot reviewed tbe wbole recraitment procedare In KVle 
IS recommended by tbe Committee Ind the Goyernment r.ply Is silent on 
tbls a.pect. The Commtttee. tberefore, reiterate that tbe Government shoald 
rene" the "bole recruitment procedure In ,1VIC Ind Ipprlse tbe Commfttee 
oftbe Ictlon taken In tbe matter. 

1.8 In para 3.13 of the Report, the Committee had stressed that while 
issuing circulars/advertisements in newspaper for filling up the vacancies or 
while sending requisitions to the employment exchanges, the concessions, 
relaxations, available to Scheduled Caste/Scheduled Tribe candidates should 
be specifically mentioned. The Committee had further desired that Khadi 
and Village Industries Commission should bring out a small brochure 
mentioning therein the detailed procedure followed by KVIC for making 
recruitment to various categories of posts both in its Central Office and in 
the States. In that brochure, the relaxations/concessions available to 
Scheduled Castes/Scheduled Tribes both in direct recruitment and promotion 
are required to be precisely mentioned. The Committee had also observed 
that copies of the brochure should be made available to the Public through 
Commission'S offices in various States. 

1.9 In their reply dated 7th May, 1986, the Ministry of Industry 
(Department of Industrial Development) have stah:d that the KVIC follows 
the orders issued by the Government in the matter of reservation in services 
for Scheduled Caste/Scheduled Tribe. These orders have also been com-
piled in the Brochure on Reservation for Scheduled Castes and Scheduled 
Tribes which is a publication of the Department of Personnel and Adminis-
trative Reforms. 

l.tO The GoyernRlent reply Is lIilent about reeolRmeDdltloD of t. 
Committee tbat wbile illsulnl elreulars/ldYertlsements In Dewspapen lor 
11IIa. up tbe flclacles or "bile Mlndlal requisitions to the eaploy.ellt 
excll •• , .. , tb. coacesllonl/rela"atioas ~'Ill~ble to Se .... 'le Cute/ScIItldo." 



Trlb. caadldlte. lhoald be lpecl8caUy meatioaed by the KVIC tberela. Tile 
Co .... lttee therefore re-empblslse tbat tbil Ibould laYlrlably be doae. 

The Committee are allo Dot latlsfted "Itb the reply of tbe GOYerDmeat 
dlat aDY abrldlement of Brocbure oa Resenltloa for Scheduled Castes aad 
Scheduled Tribes in Posts, brought out by tbe Department of PenonDel aad 
AdmlulstraUye Reforms by tbe Commission "ould Dot be latbentlc IDd 
tberefore a "parate brocbure Is DOt broulbt out by tbe CommlssloD. Tbe 
reply of tbe Go,erDmeDt Is Dot rele,aat. The Committee had, lafact, desired 
tblt tbe Commission sbould bring out a small brochure mentloDIDI thereiD 
tbe actual procedure for makiDK recruitment to Ylrlous cltelorlel of posta 
both ID its Ceatral Office aDd iD KVIC offices la ,arlous States al well II 
relaxatlons/cooccssloDS II.,eD by KVIC to Scheduled Caste/Scbeduled Tribe 
both In direct recruitment an' promotioDs. Tbe publication of luch a bro-
cbure is all tbe more necesury as tbe copies of tbe Go,erDmeat brocbure are 
Dot a,anable In ,arious subor'iDlte offices ia tbe States In' are Dot frec Iy 
1.,IUable to the employees ID' the public. The Committee, tberefore, 
reiterate that saUeDt reatures of the nsenltioD procedure followrd by KVIC 
for maklDI recruitmeDt to various categories of posts both 10 the CeDtral 
olllce and ID the States .Dd 'Irlou. rellxations/coDcessloDs aiYeD by KVIC 
to Scheduled C.ste/Scheduled Tribe botb iD direct recraltmeDt .ad pro-
motloDs uoald be complied ID a sm.n brocbure ad made .,allable to tbe 
employees ID ,.rloas offices or orllDls.tloD8 of the CommlssioD ad to tile 
pabllc. 

1.11 In para 3.24 of the Report, tbe Committee had recommended tbat 
the whole promotiGIl policy for the Central Office of tbe Kbadi and Village 
Industries Commission as well as for tbeir State Units sbould be reviewed 
and clear-cut guidelines should be laid down in regard to the promotions 
to be made in various categories of posts. 

1.12 In their reply dated 7tb May, 1986, tbe Ministry of Industry 
(Department of Industrial Development) have stated tbat so far as tbe State 
Offices of KVle are concerned, tbe State Directors arc the appointing 
authority only in the case of LOCs and UDCs for their own offices in tbeir 
respective States. It has been stated tbat the State Directors are required to 
observe the prescribed procedure and the instructions. 

J.13 The Committee are Dot satisfie' wltb tbe reply of the GOYlmmeat 
which t. e ... lYe an' not relenDt as it bas Dot beeD meDtioned tliereln wbether 
the Go,ernment have re,iewed the promotion policy for tbe Central Olllee of 
KVIC •• "ell as for their State Unlta .nd If not, (or wbat realou. The 
Committee l'eltente their earlier recommendation tblt KVIC ahoal' refiew 
tbe "HIe promotion policy for their CeDtral OSce •• well .1 (or their St.te 
Vatts .Dd clear-cat pldellaes should be laid dow. I. r •• rd to tbe ,I'OBIO-
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tl.., to .. made 18 .. riual catqories of postl In accorclaau with r_natlOll 
orders. 

1.14 In para 4.19 of tbe Report. the Committee bad desired thattbey 
should be apprised as to bow far tbe remedial measurel propoled to be taken 
by the Kbadl and Village Industries Commlsllon hafe lucceeded In clearlnl 
the backlolln aU categories of posts. 

1.1S In their reply dated 7th May, 1986. the Ministry of Industry 
(Department of Industrial Development) have stated that tbe following 
remedial measures have been taken by KVIC in clearing the backlog: 

(i) The Commission ,Ide its circular dated 2.9.1977 raised the percen. 
tage of reservation for Scheduled Caste and Scheduled Tribe to 
25%. I e. more than the percentage prescribed. It was, however, 
brought in line with the one prescribed by the Government vide 
circu lar dated 26.12. 1980. 

(ii) The Commission introduced stipendary training in respect of 
candidates belongingto Scheduled Caste and Scheduled Tribe who 
do not fulfil qualification relating to prescribed experience even for 
posts in Group 'A'. Two officers in Group 'A' under this criterion 
have been appointed. At lower levels also, a number of persons 
have been appointed under the relaxed conditions relating to 
experience and by providing for their stipendary training. 

1.16 Tbe reply of tbe Government is e,ashe. It bas not been mentioned 
in tbe reply wbetber the KVIC bas taken any new measures to wipe out tbe 
existint backlog. It bas also not beea mentioned as to how far tbe Commission 
.... succeeded in clearing tbe backlog 10 various categories of posts In tbe 
Comml.lion. Tbe Committee, tberefore, reiterate tbeir earlier recommen. 
dation that tbey would like to be apprised of the new measures taken bytbe 
Commission to clear tbe backlog and tbe exte.ot to wbleb sucb meuures bale 
succeeded In clearing the backlog in all categories of posts. 

1.17 10 para 4.21 of the Report, the Committee had recommended that 
the Commission should make serious efforts to remove the shortfalls in 
Groups 'Ct'and 'D' posts for which there appears to be no dearth of Schedul-
ed Caste and Scheduled Tribe candidates. The Committee had also observed 
that in order to remove the shortfalls, 50% or all fresh vacancies should be 
fitled by Scheduled Ca~te/Scheduled Trihe candidates till such time the back-
loe ,is cleared nnd in case this procedure does not help to wipe out the short-
flll\s the Commission might consider to make special recruitment to Group 
'e' posts exclusively for Scheduled Castes and Scheduled Tribes. 

1.18 In their reply dated 7th May. 1986 the Ministry of Industry 
(Department of Indultrial Development) have stated tbat action; is boiD,' 



taken to issue orders to all recruiting authorities to resort to special recruit· 
ment when the quota reserved for SqST does not get filled up. 

1.19 The reply or the Go,erament is lileDt regarding the recommenda-
tlOD or tbe Committee tbat 'In order to remove the shortfalls,50% or.1I 
rresb ,.eaDcies sbould be fliled by Scheduled Caste and Scheduled Tribe 
eaDdidates till such time tbe backlol Is cleared.' The Committee therefore 
reiterate tbeir earlier recommend.tion tb.t the Commission sbould m.ke 
serious efforts to remove tbe sbortrills In Groaps 'C' aDd 'n' p08t8 ror wblcb 
tbere apptlrs to be DO deartb or SqST candld.tes. In order to rem ... tbe 
shortfalls, 50% of all fl'f5b Vlc.ncles sboald be flUed by SC/ST candid.te. 
till .ada lime tbe backlog 18 c1e.red. 

1.20 In para 5.19 of the Report, the Committee had recommended that 
some minimum percent:lge of financial aflsistance should be reserved for 
SC/ST artisans under the 'Liberalise~ Pattern or A~sistance' Scheme. 

1.21 In their reply dated 7th May 1986. the Ministry of Industry 
(Deparlment of Industrial Development) have stated that in so rar as KVle 
it concerned, there is no direct financing to any individual for Khadi and 
Village Industries. It has been staled that the KVIC assists the State Khadi 
and Village Industries Boards and directly aided institutions. 

1.ll Darlnl e,ldence the Committee were Inrormed .blt UDder ·LI ... • 
Jlsed P.ttern or Asslstlnce' IDdl,lduII .rtl •• DS .re gl,en 75% Irant ud 25% 
loan ror parcblsiDI Improved tools Ind equlpmeDt.. Bat,. ID their action 
takea reply the Goy.romeDt have s.ated tbat 10 so far as "VIC Is concerDed, 
tbere Is no direct flDaoclog to .D,lndlYldull for .Khadl lad VUI.le Jada.trlel. 
Tbls reply of GUYeromeDt Is contr.dlctory to the laformatlon glvea to ,be 
Committee darlo. tbe eyldeDce. The Committee would therefore Uke tbe 
GoverDmeot to recoDcile tbls CODtr.dictloD. The Committee reltente their 
earlier reco_mendalioD tbat some mlDimam perceatage or 8nan-=I.llIIlstaaee 
.boald he rese"ed ror Scheduled Cate .Dd Schedaled Tribe artlaDs. 

1.23 In para S.21 of the Report, the Committee bad recommended that 
as tbe funds are provided by the KVIC to tbe State Boards, there is no 
reason why the Commission should not assert in getting due share for Sche-
duled Castes/Scheduled Tribes in various programmes being undertaken by 
the State Boards. Tbe Committee had also recommended that the KVIC 
should strengthen their own machinery for the implementation of Khadi and 
Village Industries programmes in the rural areas. The Committee bad also 
observed that as the funds are provided by the Commission, to State Board. 
and olh(r institutions, tbey must evolve a proper macbinery to oversee tbe 
implementDtion of these programmes. 

1.24 In their reply dated 7th May, 1986 tbe Ministry of Industry 
(Department of Industrial Development) have Itated that tbe GovCfDmeD' 



• 
have constituted a High level Committee under the Chairmanship or Shri 
M. Ramakrishoayya, formerly Chairman of NABARD and Deputy . 
Governor, Reserve Bank of India to review the role played by the Khadi 
and Villoge Industries Commission, its policies and programmes as also its 
sy~tems 11Iid procedures. It has been further stated that the question regard-
ing strt'nglhening the machinery for implementation of Khadi and Village 
Industries Programmes in rural areas is being looked into by tbe 
Comn.iure. 

1.15 The Committee are not satisfied with the reply of Go,ernment. 
Tbe Committee would like to be apprised whether tile question regardful • 
resenatlon for Scbeduled Castes and Scheduled Tribes In the prCllrammtl 
undertaken by the State Boards in the Village and Industries sector Is 
conred by tbe terms of reference of tbe High Le,el Committee headed by 
Shri Ramakrlshnayya. A copy of the Report of the High LeYel Committee 
may also be furnished for the information of the Committee. The Committee 
would also like to be Informed about the final action taken by KVIC re.ard-
Inl strengthenlol the maChinery to oyersee tbe Implementation of Khadl Ind 
Village Industries programmes in rural areas with a view to gettial due ' 
.... n for Scheduled Castes/Scheduled Tribes In various prolramme. belnl 
uDdertakeD by tbe State Boards. 

1.26 In para S.30 of the Report, the Committee had observed that the 
Government might consider if it is feasible to issue a trade mark • Khadi' for 
tbe cloth produced by institutions controlled and :1ided by Khadi and Village 
Industries Commission. The Committee had also recomm~ndcd that Khadi 
and Village Industries Commission Act may be amended, if necessary, for 
tbe purpose of stopping the sale of spurious Khadi which has not been pro-
duced from hand spun yarn. 

1.27 In their reply dated 7th May, 1986, the Ministry of Industry 
(Department of Industrial Development) have stated that in pursuance of 
Regulation 24 of the Khadi and Village Industries Commission Regula-
tions, 1958, KVIC has appointed a Committee cal led Certification Committee 
and action may be taken by the Chairman of the Committee against 
spurious Khadi. It has also been stated tbat the Chairman of the Certifica-
tion Committee may suspend the certificate of a certified Institution for Sill 
months In case it violates the Ccrlificatian Rules. The Ministry have further 
stated that so far as the recommendation regarding amendment of the KVle 
Act for the purpose of stopping the sale of spurious Khadi is concerned. 
the provisions contained in the Khaddar (Name Protection Act 1934) (Act 
No. VIII of 1934) may meet the requirement for stopping sale of spurious 
Khadi. The Ministry have stated that the Commission had proposed amend. 
ments to the KVIC Act for making suitable provision so that cloth produced 
wit bout following the Rules and Regulations of the Commission may Dot 
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be IOld as "Khadi. It It has Curther been stated by the Ministry that the 
matter is under examination in consultation with the Ministry of Law aod 
Justice. 

1.21 The Committee are Dot satisOed wltb tbe reply as tb. Cbalrmaa 
ofthe Certl6catioD Committee appointed by KVIC will take action for pro-
duction of .purious Khadl alalnst the certiOed Institutions only. The reply 
I. Illent regarding the action proposed to be taken by KVIC for production 
of .parious Kbadi by aU otber instltutioas/agencies. Tbe Committee woald, 
therefore, like to be apprised of tbe actioD proposed to be taken by tbe 
CommlssloD, by amendlDg KVIC Act or otherwise, alalnst all sucb aleDclel, 
wldcb prodace aDd sell spurious Khadl Tbe Committee would also like to 
be Informed of the opinion expressed by the MiDistry of Law and actloD 
taken In pursuance thereof in regerd to obtaining tbe trade mark reglstra· 
tlon for tbe word "Kbadi". The final position regardlna: amendments made 
to KVIC Act witb a 'lew to preventing tbe sale of spurious Xbadi, may also 
be intimated to tbe Committee. 

1.29 In para 5.57 of the R~port, the Committee had recommended that 
Kbadi and Village Industries Commission should carry out a sUl'vey in the 
Hill and Tribal Areas of the country to aSSess the impact of their pro. 
grammes on the socio-economic conditions of tbe Tribal people. 

1.30 In their reply dated 7th May, 1986, the Ministry of Industry 
(Department of Industrial Development) have stated that the Commission 
has asked all the State Khadi and Village Industries Boards and State 
Directors to furnish data regarding share of Scheduled Castes and Sche-
duled Tribes in the "Annual Report Performance" for 1985.86 in respect of 
different industries. The Ministry have also stated that the Commission 
insists during the budget discussions with the direct Iy aided institulions that 
they should increase the coverage of Scheduled Caste and Scheduled Tribe 
beneficiaries. 

1.31 Tbe reply of tbe Government Is not relevant. It bas Dot beeD 
.,ntloned In tbe reply wbetber tbe Commission would Implement tbe reco.· 
mendatlon oftbe Committee tbat tbe KVIC should carry out a laney ia tile 
Hili ad Tribal Areas of tbe country to asselis tbe Impact of tllelr pro-
crammel . on the socio-economic conditions of the tribal people. Tbe 
Committee reiterate tbeir earlier recommeDdation tbat tbe Kbadl aDd Vlllale 
Iadultrles Commission sbould carry out a luney in the Hill aDd Tribal 
areu of the country to assess tbe imp.ct of their pro .... mmes OD the socio-
economic conditions of the tribal people. . 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommeadatlon (Sl. No. I, "'ra No. 1.19) 

Section 4 of the Khadi and Village Industries Commission Act provides 
Ihat the Commission shall consist of not less than three and not more tban 
fivemembcrs appointed by the Central Government, one of tbem being 
nominated by the Central Government, to be the Chairman thereof and the 
members may be either wbl)le time or part-time as tbe Central Government 
may direct . 

. The present Commission consists of 3 Members only even though the 
membership can go upto five. 

The Committee note tbat as many as 2S Khadi and Village Industries 
have been entrusted to the Khadi and Village Industries Commission (vide 
Appendix-I) for implementing various developmental programmes. 

The Committee feel that the volume of work of the Commission has 
increased enormously. Accordingly,' the membership of the Commission 
also needs to be strengthened. The Committee, therefore. recommend that 
the membership of the Khadi and Village Industries Commission should be 
increased from three to five. 

The Committee are surprised to note that none of the members of the 
present Khadi and Village Industries Commission belongs to Scheduled 
Caste/Scheduled Tribe Community. The Committee need hardly stress that 
the economic development of S.Cs. and S.Ts. is a common objective both of 
State Governments as well as of the Central Government. With this end in 

-view. as also to safeguard their interests in the Commission, the Committee 
,recommend tbat at least one member from Scheduled Caste/Scheduled 
Tribe Community should invariably be included as a member of the Khadi 
and Village Industries Commission. 

Reply of Government 

Accepted. 

[Ministry of Industry (Department of Industrial Development) O.M.No. 
A.3S021/15/83-KVI (II) dated 7th May, 1986.} 

8 
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Ce_e." of tile COIamittee 

. T_C.,..lttee apect that tbelr nCGIB ... adatIOD re .... dl .... ..-.. -.--benWt .f tile Co_I_o. fr •• the prlleat tIIr .. to I., ... pro, .... 
~ ~V~ A.~ •• dt_' atl.a. ODe .... ber or au Com ................ fr_ 
Schedal.d Cutn/Selledal" Trl .... COIUIGaitJ _a.l ... ,., .... aW ..... 

R.comm ...... (,91. No. ~ •. Pan l.ll) 

T.be Committee" DOte that ~t present the Ministry of Illdustry i. moni-
toring the i~plementation of reservation orders relating to the pOits ellry-
ina a pay seale of more than Rs. 1200 per month only in the Kbadi ud 
Village Industries Commission. The Commitlee were informed elurin, 
evidence tbat tbe Ministry had no arrangements for monitoring the imple-
mentation of reservation orders in Khadi and ViUase Industries COlJlmiuioa: 
lor tbe poats below Rs. 1200/-. 

The Committee are not satisied with the p.esent •• nitoring Iystem of 
the Ministry of Industry and they recommend that all posts in Group A.B.C 
and D should be covered by the monitoring system of the Ministry of 
lndustry. The Committee need hardly sltess tbat the Scheduled Ca.le. and; 
Scheduled Tribes normally enter service'ift the lower posts where there it 
presently no monitoring arrangemeot: 1beCommittee feel that even thougb 
the primary responsibility of implemlitlil~ltbe re!lervation policy lies on the 
Khadi and Village Industries Commission yet the Ministry of Industry caD-
Dot absolye itself of tbe responsibility-of seeing" that the posts reserved lor 
Scheduled Castes and Scheduled Tribes at the lower levels are aetuolLy Oiled 
by candidates belonging to these Communities. 

Repl, of Goyer.m •• t 

Government bave requested the K VIC to give monthly returDllllowio" 
poaition of representation of the Scheduled Castes and Scheduled Tribes in 
its aiaft' Groupwise to enable it to monitor its progress and' observe til. 
rcscnation, orders. The Government have further directed KVIC that all 
cUe& of dereservation will be separately reported with full facti to toe 
OOYCl'DmaDt. 

lMinilt~ of Induatry (Deptt. of Industrial Development) O.M. No. A.3S02l/ 
IS/83-KV! (II) dated 7th May. 1986.) 

Reco.men.tloD (SI. No.8, P.r. 3.25) 

The Committee arc concerned to note that tbe order. of the Govern-
ment tbat '25% of the vacancies accruing in the grade of Peons will be 
reserved' for being Oiled by the tranlfer of sweepers, farrashCti. chowkidan 
etc. who have put in a minimum of 5 years service even tbou,h the)' ma1 
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not be possessing minimum educational qualifications prescribed for direct 
recruitment to the posts are not being followed by the Commission. The 
Committee would like to be apprised if thcsc· in§tructionl hue DOW becD 
im"pJemented by the Commission so that eligiblc Scheduled ealtesfScheduled 
Tribel persoDs who are working as sweepers arc absorbed asaillit thc post 
of }leonl so tbat they,d elevated in thcir social statuI. 

Repl, of GOYer •• eat 

The instruction in respect of absorbing SC &; ST persona wbo arc 
workins as sweepers against the P(lst of peon so that tbey get elevated in 
tbeir social status are now being complied with by the Khadi an~ Villaso 
Industries ContmissioD. 

[Ministry of Industry (Deptt. of Industrial Development) O.M.No. A-
35021/15/83.KVI (II) dated 7th May, 1986.] 

RecolDIDeadatioD (Sl. No.9, .Pln 3.36) 

The Committee note that there is a Services Selection Board in thc 
Khadi and Village Industries Commission. Besides, there are Departmental 
Sclection Committees for sclecting candidates for lower posts. It was stated 
durins evidence that with the reconstitution of the Commission the Services 
Selection Board .is also reconstituted. The present Board was constituted 
in January, 1984. At present there are 4 members on this Board but none 
of the.m belong to Scheduled Caste/Scheduled Tribe community. However. 
the Committee were informed during evidence that the Commission bas 
decided to have one scheduled caste representative as the fifth member of 
the Board. The person whose name is being considered for appointment 
on tbe Board is at present Secretary. Railway Service Commission, Bombay 
and the Commission has already sought the concurrence of the Ministry of 
Railway (Railway Board) in this regard. The Committee werc further 
informed that the formal appointment orders will be issued only after his 
name is cleared by the Ministry of Railways. The Committee are surprised 
to Dote that in "tbe past DO Scheduled Caste/Scheduled Tribe member had been 
appointed on tbe Services Selection Board of Kbadi and Villasc Industries 
Commission. The Committee firmly believe that the name of the Secretary, 
Railway Service Commission,Bombay was considered for inclusion in the 
Services Selection Board only after tbe Committee took up the subject for 
examination. The Committee recommend that a Scheduled Caste or 
Scbeduled Tribe officer shOUld invariably be included in the Services 
Selection Board and in Staff Selection Committees of the Khadi and Village 
Industries Commission so as to instil confidence in the Scheduled Castel 
Scheduled Tribe candidates and employees. The Committee would liJce 
tbat Kbadi and Village Industries Commission should issue necessary 
instructions in this regard. 
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Reply of Go,erament 

These re~ommendations arc now being followed . . 
[~injstry of Industry (Deptt. of Industrial Development) O.M.No. A-

3S011/15/83-KVI (II) dated 7th May. 1986.) 

Comment. of tile Committee 

A. far a. possible, KVIC .lIould inclade one Of their 0". SC/ST 
olleen iD the Senice. SeleetloD Board. 

Recomme.datlo. (SI. No. 10. Para 3.44) 

The Committee note t~at reservation c-rders were made applicable in 
the Khadi and Village Industries Commission from 6th October. 1964 but 
tbe maintenance of rosters for each category of post separately was started 
in 1978. Thus Khadi and Village Industries Commission started maintain-
ing rosters 14 years after the date of the implementation of reservation 
orders. No satisfactory ('xplanation has been furnished to the Committee 
for this inordinate delay in the maintenance of rosters. 

The Committee further note that Director (Administration) who was 
alao the Liaison Officer wa. required to maintain tbe rosters and bence the 
question of Inspection of rosters by the same person did not arise. Subse· 
quently, an officer other than the Director (Admjnistration) was appointed 
as Liaison Officer w.eJ. 22nd September, 1983 who would be now inspecting, 
the rosters periodically and submit regular rtports for taking corrective 
action. In so far as State offices are concerned the Committee note that 
the practice so far has been to inspect the rosters as and when the general 
inspection of these offices is undertake.,. However. there has been no hed 
periodicity for making general inspection ofthe State Offices. 

From all accounts available. both written and verbal, the Comittee are 
led to believe that proper attention has not been given towards maintenance 
of rosters and tbeir pe'riodical checking by the Liaison Officer with the result 
that the whole system has been working in a haphazard manner. 

The Committee need hardly stress that the rosters are the kingpins in 
which the whole system of implementation of reservation ordets rests. As 
such the Committee recommend tbat the rosters should be properly main-
tained and checked in the Head OIBce, Regional Offices and Srate Offices or 
Khadi and Village Industries Commission by the Liaison Officer at least once 
a year and signed in the tok~n of sucbin!lpection. The Liai!lon Officer should 
submit reaular inspection reports to, the Head Office of Khadi &. Villa,e 
Industries Commission so that the mistakes noticed in the rosters are recti-
fied promptly. 
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Rep., of Go,ernllllDt 

The requirements, as spClt out in the recommendation, are now beiDg 
complied with by the Kbadi and Village Industries Commission. 
[Ministry! of Industry. (Deptt. of Industrial DevcLopmen!l O.M. No. A.-3S02I'f 

15/83-KVI (II) dated 7th May, 1986.] 

ReeoDUDuda.tloa (Sl. No~ Il, Pua 3."') 
Tile ,C~mmittce are concerned to nott that a largo number oC r~ved 

vacancies in Groups A, B, C and D were. dereserved by ~badi and,Villa., 
Industries Commission during the years 1980, 1981 and 1982. The 
Committee feel surprised t.bat the COlllmission could nQt fill the reserved 
vacancies even in Group C and D for which the candidates are not expected 
to possess bigh technical qualifications. 

The Committee recommend that as rar as possible no vacancy reserved 
for Scheduled Caste/Scheduled Tribe should be dereserved as the Committlee 
is basically opposed to the prinCiple of dereservation. 

Reply of GOYerDmeDt 

The Commission is bound to follow the instructions/guidelines issued by 
tbe Government from time to time regarding filling up of vacancies reserved 
for SC/ST and the principles to be followed regarding dereservatioD. The 
Commission have been requested to strictly adhere to,the guideliues/instruc-
tions issued by the Government ~rom time to time, in this behalf. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. A-

3S021/15./83-KVI (II) dated 7th May. 19~6.] 

Recommendation (SI. No. l~,' Pan 3.S0) 

The Committee suagest that Khadi and Village Industries Commislion 
sbould resort to special recruitment of Scheduled Caste/Scbeduled Tribe 
candidates witb a view to fill all the reserved vacan!=ies which could not"be 
ft1led earlier and whicb bave not lapsed so far. 

Reply of· GOYer.IIlIDt ' 

Action is being taken to issue orders to all recruiting autboritia to 
resort to special recruitment when the quota reserved for SC & ST ~oes not 
aet filled uP. In addition, orders are also being issued directing all 
authorities that before any proposal for dereservation is seDt they should 
notify tbe vacancies to Commissioner of SC & ST, Employment Excbanges 
and notified ~oluntary organisations, as listed, and obtain their replies. 

[Ministry of Industry (Deptt. of Industrial Development) O,M. No. A-
3S021/15/tl3-KVI (II) dated 7th May, 1986.) 



COIIUDeDtl of tlae COlDDllttee 

A eon of the orden I .. nd to aU tile recraltlDg authorities of KVIC to 
rtIGI't to lpeclal recrattmeDt shoald be furalsbed to the Committee. 

Recommea'atl .. (~. No. 23, Pan No.5 3') 

According to the date furnished to the Committee, in Khadi Sector 
tbepercentage share of Scheduled Caste and Scbeduled Tribes in employ-
ment is 10010 aad 1% respectively. The Committee find tbat takillJ into 
account tbe total employment generated by Kbadi and VUlage Industriel 
tbe percentage share of Scbeduled Castes and Scbeduled Tribes. comel to 11 
&; IS respectively. 'n view of the fact tbat Scheduled Casles comprise 15% 
(whicb is double the population of Sc~eduled Tribes who constitute 7.% of 
the popuiation), their sbare in the total employment generated in Kbadi 
aad Village Industries Sector is very low. The Committee, tIlorerore, 
recommend that Khadi and Village Industries Commission should make 
co~certed efforts to provide employment to Scheduled Costes in industries 
lite Ghani Oil, Cottage Match, Aluminium Utensils and Polyvastra with a 
view to increase their ahare in the total employment generated in Khadi 
and Village Industriea Sectors. 

Reply of GOYernmeat 

The government while .... eoiUI witb the recommendations of the 
Committee have requested tbe Khadi and Vii/age Industries Commission to 
bop the recommendations of the Committee in view' and issue directions to 
tbe officers accordingly. It may be'relevant to point out here tbat of the 
penons benefited under various Khadi and Village Industries programmes, 
28% belong to SC " ST during 1984-85. 

[Milriltry of Industry (Deptt. of IndUitrial Development' O.M. No. A .. 
3S021/lS/83·KVI (II) dated 7th MaJ, 19M.) 

eo ....... 01 tbe Committee 

A COPJ of tbe lI"eetlo .. 1ll1led by KVIC to tile oIlcer. I. tile matter 
..,. .. faralslled to the Committee Immetllately. 

Reco ..... ada,loD (SI. No. 14~ Para No.5 .• , 
"'1 • 

Tbe Committee note that Khadi and Village Industries CODlmission 
bave arranged several training programmes both in Khadi and Village 
Industries Seeton. The Co.mittee feel uniIIappy tbat in tbese training 
programmes there is no reservation of seats for Scheduled Castes and 
ScbedUltld Tti~s. . The Committee also feel surpri1ed that the SCbedbled 
on.' &1Id!c1Rlduled ntbe' persoDS who are tateD ia time tnini ... co ..... 
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Ire nol provided any special facilities. The Committee note that during 
the years 1980-81, 1981-82 and 1982-83, 3246 persons were given training in 
Khadi sector out of which only 212 were Scheduled Castes and 98 Scheduled 
Tribes who received training in the Village Industries Sector, the Comroittee 
was informed that no separate date for Scheduled Castes and Scheduled 
Tribes was available. The Chairman of the Commission bad stated during 
evidence tbat they had given employment' to about 40 million people by the 
end of the Sixth Five Year Plan and 27 per cent of the total employment 
generated had gone to Scheduled' Casles and Scheduled Tribes. From the 
data made available to the Committee regarding training given to Scheduled 
Casles and Scheduled Tribes in Khlldi sector, the Committee do not agree 
with the views of the Chairman of the Khadi and Village Industries 
Commission tbat 27% of the employment opportunities have aone to 
Scheduled Castes and Scheduled Tribes. 

Tbe Committee recommend that certain perctntage of seats should be 
reserved for Scheduled Castes/Scheduled Tribes persons in various training 
Courses bOlh in K hadi and Village industries Sectors. Correct data 
relating to the number of Scheduled Caste/Scheduled Tribe persons trained 
ie these sectors should be maintained by the Commission. The Scheduled 
Caste/Scheduled Tribe persons who are selecte4 for training should receive 
special attention with a view to improve their technical skills and remove 
deficicncics, if any. 

The Commission have since been requested to reserve a ccrtain per-
centage of seats for SC/ST in the various training courses both in Khadi 
and village industries sectors and to maintain correct data relating to tbc 
number of SC &; ST persons·trained in these sectors. The Commission bave 
been furthcr requ~sted that those beneficiaries belonging to SC 8r ST who 
are selected (or training should receive special attention with a view to 
improvinl their technical skills and removing dificiencies, if any. 
[Ministry of Indu~try (Deptt. of Industrial Devclopment) O.M. No. A-3S021/ 

lS/83 .. KVI (11) dated 7th May, 1986.] 

RecoDllDeDtllt1oa (SI. No. 15, Pari Ne. 5.50) 

The Committee would like to be informed about the steps taken by the 
Commission to streamline the procedure for selection of trainees in Khadi 
and VillalC Industries Sectors and for reserving a &xed quota for tbese 
communities. 

Re,I, of Go .. r ..... 

. The Commission have issued instructions to all the State Directors with 
copies to all the Training Centres under the purview of the Directo~ate o~. 



Trainins of tbc Kbadi and Villagc Industrics Commission asking thcm to 
indicate tbc scats reserved for SC & ST while inviting applications for 
training and further that thc admission of requisite number of SC & ST 

, candidatci should be cnsured. ' 

[Ministry of IDdustry (Deptt. of Industrial Development) O.M. No. A-3S021/ 
IS/83·KV' (II) dated 7th May. 1986.] 

Comm.at. 01 the Committee 

A cop, 01 tbe IDltraeUoa. II,aed'." KVIC to aU tile State Dlncton 
•• d TnlDIDI Ceatr.. ID tbe matter may be lurnl_d to the COlUlltt .. 
....... tea,. 



CHAPTEllU 
)'.'~~. . 

ltECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
00 NOT DESIRE TO PURSUE IN VIEW OF THB GOVERNMENT 

REPLIES 

Reco ..... MI&io. (il. No. a. p.,. No. 2.5) 

'J'he Committee note tbat uader aec;tioD 16 of the Kbadi"and Village 
lD4uatries Comllli.ion Act, 1956 tile CODImiuioD ie bound to follow the 
directions issued by the Central Government fron time t.G: ..... ,The 
Committee were informed during evidence that Government had no autho-
rity to issue directions to the Khadi and Village Industries Commission 
regarding implementation of reservation orders. They were empowered to 
issue directions to the Commision in relation to its programmes only. 

The Committee cannot but express their surprise and displeasure on the 
above informatron. Khadi and Village Industries. Commission Act came 
into force in 1956. It is rather strange that officers concerned in the 
Ministry of indUitry were not aware of the loopholes in the aforesaid Act 
in so far as the implementation of reserved orders is concerned. Any 
lacuna in this regard should have been plugged long back by bringing 
forward an ammendment to the Act. The Committee find it difficult to 
accept the plea that a presidenti:ll directive which is i'ssued io th.e case of 
Public Undertakings is not contemplated in the case of a Statutory Cor-
poration .• The Committee suggest that Ministry of Industry should obtain 
the opinion of the Ministry of law as to whether a Presidential directive 
can be issued to a Statutory Corporation for implementing the reservation 
policy of the Government. The Commillee recommend that in case it is 
not feasible to issue a Presidential Directive to Khadi and Village Industries 
Commission for implementing the reservation orders then Government should 
immediately amend the Khadi and Village Industries Commission Aet, 1956 
and make a specific provision therein for implementing the orders relating 
to reservations for Scheduled Castes and Scheduled Tribes in services. 

Reply of Go,erDDleat 

As per Home Ministry's orders [O.M. 17/4/69-Estt, (Sen dated 
3.2.1970]. autonomous bodies are required to follow the reselvation orders 
j~sued by Govt. from time to time. In compliance of these orders, KVIC 
have already amended Regulation 3l7) of KVIC Regulation 1958 which 
reads as under : 

J6 
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"Provided that nothiq 00 t~is sub-reButation or any other provision 

made in pursuance thereof shall affect reservations and other con· 
c~s;ons required to be provided for the Scheduled Castes, the Sche-
duled Tribes and other speciQI categories of persons by the 
Commission, 011 the basis of the orders hsued by the Centrul Govern-
ment from time to time in this regard". 

There is therefore, no need to issue another Presidential directive for 
the purpose. 

[Ministry of Industry (Department of Industlial Development) O.M. No. 
A.35021/f5/83·KYI (II) dated 7th May, 1986.J 

Comments of tile Committee 

The Committee were informed during eyldence that Go,ernment bad no 
autborlty to Issue directions to KVIC reaardlnglmplementation of resenatlon 

orders. They were empowered to Issue directions to the COlDmlssloD iD rela· 
tloo to Its prog,ammes only. In tbe action takeo reply. the Government baYe 
now Informed tbat as per Home MJnlr.try's Order No. O.M. 17/4/69 Eatt. 
(SCT) dated 3.1.1970, autonomous bodies are requLred to follew tbe rele"a· 
tlon orders Issued by Go,ernment from time to time and In compliance with 
these orders, KVIC baye already amended Regaladon'3 (7) of KVIC Belu-
t.tons, 19S5 so Is to proylde tblt nothing In tbls sub-regulation o,r anJ o .. er 
pro,ision made In pursuance thtreof sballaffed reseryatlons and othu con· 
ce5-.lons required to be pro,lded for the Scheduled Castes, the Sc:Jaeduled 
1"rlltel aad otber special catecorles of pe~lOns by the Commbslon On the basil 
of tile orders Issued by the Ceotral Goyernment from time to time ID tlds 
,. .... d: It Is appareat that the Committee were glYen wroD,lnformatloD and 
milled darin, tbe evideDce wltll the result tb,t tbe Committee were anDeces-
.arily exercised to make recommeodations for ~mendment of KVIC Act, 1956. 
The Committee tlke a se ........ ow 'of tbl, ad would like tbe Goyernment to 
take Dote tbat they baYe aheo wron, information to tbe Committee, The 
GMrenimellt .II08ld allo a.re tbe Committee tbat only correct In'or.atloD 
. would ..... "aIM to them .artac erldeDce ID fatllN. 

Reeo.meDdatloD (SI. No. 11, Pan 3.45) 

Tile Committee allo retl tbat one Liaison Officer appointed in Septem-
ber, 1983 may .1I0t be able to cope with the work of checking the rosters 

, boahinthe HeuOtBcc and in R~onal/State Offices of Xbad.i and ViJlqe 
Industries Commission. 

The eoDUDialicm IIaould. therefore, co.aider iltbrre i111C1CI &o:"""'t 
• l,9!l'r~ ~~I~. ~eff. i~ caob .• ,lonal Office. 
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Repl, of GOyerDDleDt 

The strength of the Regional Offices is comparatively small and the 
numb~r of persons recruited per year is not much. Tberefore. it is not 
nec~5sary to have a separate Liaison Officer for each office. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. A·3S021/ 
15/83~KVI (11) dated 7th May. 1986.] 

Recommendation (SI. No. 17, Para No. 4.24) 

The Committee note that in Khadi and Villag~ Industries Commission 
the select~d candidates who are on probation are given in-service training. 
However, no special arrangements have been J;Dade for giving in-service 
training to the Scheduled Caste/Scheduled Tribe employees but they arc 
given this training alongwith other employees. The representative of the 
Commission stated during evidence that the Commission was considering 
to introduce separate in-service training programme for Scheduled Caste/ 
Scheduled Tribe employees. He assured the Committee that they will follow 
tbe directions of tbe Government in this regard. Tbe Committee need 
bardly stress that the aim of tbe in-service training is to bring Scbeduled 
Castes and Scbeduled Tribes candidates upto tbe required standard. Tbe 
Committee, therefore, recommend that in.service training scheme for 
Scheduled Caste and Scheduled Tribe employees should be iDtroduced 
fortbwith. 

The Committee also recommend that pre-promotion training programme 
should be arraDged for the benefit of Scheduled Caste/and Scheduled Tribe 
employees. who are eligible for promotion prior to the holding of written 
tests so as to improved their cbance of selection. 

Repl, of GoYer ..... t 
" The recommendation regarding introduction of in-service training 

scheme for SCfST employees bas been Doted. It may, however, be men-
tioned tbat tbe existing arrangements in tbe Commission to give training to 
its staff and officers are totally inadequate. Commission will try to intro-
duce in-service training for its staft' and officers aDd wbile introducin. sucb 
training. make arrangement for special training to SC &: ST officers. 

In the Commission at preacnt there afe no tests for promotion. There 
has also been no case wbere any SCfST officer baa been found udt for 
promotion due to lack of training. 

(Ministry of Industry (Deptt. of Industrial Development) O.M. No. A-3S021/ 
IS/13.KVIC (II) dated 7th May. 1916.] 
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RecommendadoD (SI. No; 21, Para No. 5.22) 

The Committee note that as on 31.3.1982, Rs. 308.48 crores were out· 
standing loans given by Khadi and Village Industries Commission to societies 
institutions and State Boards. Such a huge amount remaining outstanding 
confirm, the Committee's conclusion that Khadi and Village Industries 
Commis~ion has failed to ::et up an adequate monitoring system for Kbadi 
and Viliage Industries. The Committee foel that unless the recovery posi. 
tion is imporved and the loans are repaid to the Commission by the concerned 
institutions in time, adequate funds would not be available for recycling. 
The Committee, therefore, recommend that suitable remedial steps should 
be taken by the Commission to improve the recovery of loans from the 
State Boards as well as other institutions concerned. 

Reply of GdYernment 

Governm~Rt have issued instructions to Khadi and Village Industries 
Commission to improve the recovery position uf loans from the State Boards 
and otber institutions. It may, however, be clarified that loans outstanding 
af'e d·ift'erent from loans overdue, The position in Ibis respect as on 
31.3.1982 is as below: ' 

LolI"s ourlrartdlng 
346.83 (Rs. in crores) 

Loa'" o",due 
15.37 (Rs. in crores) 

This will show that compared to total loans given by the Commission, 
the loans overdue are Dot significant. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. A·3S021/ 
IS/83·KVI (IlI) dated 7th May, 1986.] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVBRNMENT HAVE NOT BBEN ACCBPTED 

BY THE COMMllTBE AND WHICH REQUIRE 
REITERATION 

RecollUDladadoD (81. No. -t, Para No. 2.18) 

The Committee note that Khadi and Village Industries Commission 
introduced reservation for Scheduled Castes and Scheduled Tribes io 
services on 6.10.1964. However, the Commission set' up a celi for looking 
after the interests of Scheduled Caste and Scheduled Tribes only on 
22.9.1983. A Iiasion officer was also appointed by the Commission in • 
September, 1983. 

The Committee feel surprised that the Commission took about 20 years 
to set up a cell and to appoint a Liasion Officer to watch'the implementation 
of the reservation orders, This only shows that all along the Commissioo 
had shown scant respect to the reservation policy. Only when this Commi-
ttee decided to exauUne tlle Commission and a questionnaire was sent to 
them on 22.6.83 they dec.ided to set up a Cell and appointed Liaaion Officer 
as a face saving device. 

The Committee would like to be apprised as to wily Governmeat 
instruction in regard to the appoint'ment of a Liaison Officer and for setting 
up a Cel. bad been grossly violated by the Commission. 

Reply of GoycrnmeDt 

As per Memo No. Adm-I1/SC/ST/2 dated 7.2.1978, Khadi and Village 
Industries Commission had nominated a Liaison Officer for work relating to 
representation of Scheduled Castes/Scheduled Tribe,S in the services of tbe 
Commission. Under its order dated September, 1983, KVIC had created 
a separate,Cell under the Liaison Officer to ensure enforcement of Govern-
ment order of reservation in Services and posts under the Commission. Tbe 
Commission had also posted one UOC and one LOC in the SC/ST Cell. 

[Ministry of Industry (Oeptt. of Industrial Development) No. A-3S021/1S/83-
KVl(lI) dated 7tb May, 1986.] 

CoaaeDta of tbe Committee 

See Chapter I, Para 1.4. 
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• ____ dOD (81. No.5, Pan 3.8) 

The Committee note that in Khadi and Village Industries Commission 
the vacancies are filled up in 3 ways i.e. by direct recruitment, by promotion 
and by the metbod of selection. Except for the post of Superintendent, the 
vacancies are filled up 50% by promotion, 25% by selection and 25% by 
direct recruitment. In tbe case of Superintendents, 50% posts are ftlled by 
promotion and 50% by selection. The Committee feel that tbe main reason 
(or the poor representation of Scheduled Castes/Scheduled Tribes in tbis 
or8aniaatioa is tbe fauHy m~tbod of recruitment. The Committee need 
bardly stress tbat if direct recruitment quota is higb~r particularly in Group 
'C' POltS tben the intake of Scheduled Castell and SchcduJ~d Tribes can 
certoinly be much more tban it is at present. The Committee, therefore, 
recommend tbat the whole recruitment procedure in Kbadi and Villa8e 
Industries Commission should be reviewed and the direct recruitment quota 
particularly in· Group 'C' and '0' post sbould be increased so that more 
and more Scheduled Castes and Scheduled Tribes call be recruited in the 
services of KVIC. 

RIp., of Go"erDIDIDt 

. There are about 5100 posts under the Kbadi and Village Industries 
Commission in Group 'A', 'B',. 'C' and '0'. Of tbese, as many as 4,382 
are in Group 'C' and '0'. All tbe posts in Group '0' are filled in by 
direct recruitment and as many as 51% of tbe posts in Group 'C' are filled 
by direct recruitment. Thus, so far as it relate~ to tbe posts under Group 
'C' and '0', taken together, about 62% of the POlts are fil1ed in by direct 
recruitment. Hence it will be seen tbat tbe percentage of posts filled by direct 
recruitment. is sufficiently high and any Curtber increase in tbis percentage 
wilt tell upon the chances of promotion of tbose recruited in Group '0'. 

[Minister oflndustry (OepU. of Industrial Development) O.M. No. A-3S021/ 
IS/83-KVI(IJ) dated 7th May, 1986.) 

COlDmlDh of the COlDlDlJiM 

See Chapter I, Para 1.7. 

Re~IDIDIDd.tloD (81. No.6, Plrl 3.13) 

The Committee note tbat some concessions/relaxations are given to 
Scbeduled Caste/Scheduled Tribe candidates at tbe time of recruitment in 
Khildi and Village Industries Commission. Tbe Committee, bowever, feel 
surprised tbat ihese relaxations in age, experience and educational qualifica-
tioDi etc., are not specified in the advertisement issued in the Dewlipapers. 
The Committee need hardly stress that these concessions/relaxations bave 
PO mcalli~ unless these are brouaht to tbe notice of tbe Scheduled Caste/ 



Scheduled Tribe applicants by precisely mentioning them in the advertise-
ments which are issued in the various newspapers • 

. The Committee, therefore, stress that while issuing circular/advertise. 
ments in newspapers for filling up the vacancies or while sending requisitions 
to the employment exchanges, the concession/relaxations available to 
Scheduled Caste/Scheduled Tribe candidates' should be specifically 
mentioned. .' 

The Committee also find that Khadi and Village Industries Comm'ission 
is an All India organisation and they are operating in various parts of the 
country .. The Committee therefore recommend that Khadi and Village 
Industries Commission should bring out a small brochure mentioning' 
therein the detailed procedure followed for making recruitJ:Dent to various 
categories of posts both in the Central office and in the States. [n that 
brochure, the relaxations/concessions available to Scheduled Castel 
Scheduled Tribes both in direct recruitment and promotion should be 
precisely mentioned. Copies of these brochure should be available to the 
public through Commission's offices in various States. 

The Committee have no doubt that these brochures will help in 
achie.ving uniformity in the recruitment of staff for the Commission in 
various States. 

Reply of Government 

The KVIC follows the orders issued by the Government in the matter 
of reservation in Services for SC/ST. These orders have also been compiled 
in the Brochure on Reservation for SCs and STs in Services, which is a 
publication of the Department of Personnel aDd AdlJlinistrative Reforms. 
1 he appointing authorities under the Commission have been advised 
to follow the procedure outlined in the aforesaid Jirochure. It 'is felt that 
any abridgement of the publication by the Commission may not be authen-
tic and hence a separate Brochure is not brought out by tbe Commission. 

[Ministry of Industry (Deptt. oflndustrial Development) O.M. No. A-3S021/ 
15/83-KVI(I1) dated 7th May, 1986] 

COlDme.ts of tbe Committee 

See Chapter I Para 1.10 

Recommeadalion (SI. No.7, Para No 3.24) 

The Committee are concerned to note that Khadi and· Village' Indus-
tries Commission is not following Government instructioris in regard to the 
implementation of reservation orders in promotions. The data furnilbed 



to tbe Committee regarding promotions made during tbe yean 1 WJO-83 
is not only confusing but utterly unreliable. The statement indicates tbat 
there was no promotion in Group 'A' in 1980 but in 1981 there were 23 
promotions in Group 'A'. Again in 1983 there was only one promotion of 
a persoll belonging to Scheduled Caste cat~gory. 

The representative of tbe Commission admitted during evidence that as 
far as Group 'C' is concerned the picture is not clear not only with regard to 
Scheduled Caste and Scheduled Tribes reservation roster but even with 
respect to the entire filling in of the vacancies. The Committee cannot 
but expreu their displeasure at the unsatisfactory state of affairs in the 
Khadi and Village Industries Commission in so rar as promotions to various 
categories of posts is concerced. The Committee cannot accept tbe plea 
taken by the representative of the Commission that since there is shortage 
of officers in feeder cadres adequate number of Scheduled Castes and 
Scheduled T~ibes could not be promoted during the year 1980-82. 

The Committee can draw only one conclusion thilt the Central office 
of the KVIC at ~ombay is not exercising proper control on their State 
offices and there is no proper feedback to the Central Office from the 
State office in regard to the promotions made particularly to Group 'C'. 

The Committee therefore recommend that the wbole promotion policy 
for the Central OtBce of the Khadi &: Village Industries Commission al well 
as for their State Units should be reviewed and clear·cut guidelines sbould 
be laid down in regard to the promotions to be made in various categories 
of posts. The Committee would like that a new and correct Itatement 
indicating the promotions made in Group A, Band C during th,. yean 
1980-83 should be furnished to the Committee for their information. 

Repl, of GOfer •••• t 

So far as the State Offices of Khadi and Village Industries Commission 
are concerned, the State Directors are the appointing authority .only in the 
case of .LDCs and UDCs for their own offices iJl their respective States. 
The State Directors are required to observe the prescribed procedure and 
the instructionl regarding reservation policy. In the calc of State offices, 
not many vacancies occur in tbe two categories of pOltl/ ••. LOCI and 
UDCs. It may be mentioned here tbat bulk of the Itaft' under the 
Commission was taken over in 1957 from the erstwhile Kbadi and Villale 
Industries Board which itself was functioning with effect from 1953. Further 
recruitment was made during the early stages of the Commission's formation 
I.e. 1957 to 1963 whereas orders regarding implementation of the reservation 
policy were issued from ·1964 onwards. In the circumtances, since most 
of the approved strength was already filled up, the position regarding 
representation of SC &: sr could improve slowly. It has btcn improving 
steadil), from 1980 onwards, as will be leen frOID tbe statement attached. 
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As re,ards lDooitoring sl4ltem to watch appoiat-.nt;-of SC. ST 
.:ategory candidates,!3 liaison officer for SC & sr of the rank of Director 
JaIS been appointed. He belongs to sr category at present aad is trained. 

[Ministry of Industry (Deptt. of Tndustrial Development} C.M. N~. A-3S021/ 
IS/83-KVl(ll) datt"d 7th May, 1986.]. 

Comments of the Committee 

See Chapter I, PaTa 1.13. 

SIlltemell' shDwing the total number of employees promoted and the 
number of SC/ST amongst them during the year from 1980 t. 1984. . . 

Year Category Total N~. of No. of Percentage Sbortfall 
of post employees SC ST SC ST SC ST 

promoted ----------------------_._._-. 
1 

1980 
1981 .. 

1982 
1983 . 

2 

A 

A 

A 

A 

3 

1 

20 

4 

1 

5 6 7 8 9 

1*' 

100 

1984 A 

1980 
1981 
1982 

1983 

1984 

1980 

1981 

1982 
1983 

1984 

B 
B 
B 

B 

B 

C 

C 

C 

C 

C 

24 
2 

IS 
9 

NA 

15 

32 

26 

23 

2 

2 

5 

6 
4 

2 

4.16 4.16 
100 

22.22 

20 

15.62 
23.07. 7.69 

17.39 

3 

3 

3' 

2 1 

1 
1 

Note: Group B includes both gazetted and non.gaze~ted posts. 
·Vacancies reserved for SCfST dereserved in the absence of eligible 
SCjST caodidates for promotion lind carried forward to subsequent 
three recruitment years. 



...... ...u. (S!. No. 14, Pan 4.U) 

The Committee note that the reservation orders were made applica-
ble to Khadi ct Village Industries Commission in 1964. The statement 
relating to the Staft' strength in 1964 indicates that there were, 139 
employees in the Commiuion out of which 124 belonled to Scbeduled 
Castei and Scheduled Tribes. The statement indicating the staft' stren-
8th as on 31.3.1982 indicates. that the total number of employCCl ill 
Kadhi ct Village Industries Commission was 4,635 out of which Sche-
duled Caste and Scheduled Tribe employees were only 359. Durin. 
evidence when the Committee acquired why the total number of employees 
in Group 'C' had been reduced to 3054 in 1982 as compared to 4406 in 
1964, the representative of the Ministry of Industry (Department of 
Industrial Development) had stated that this. was on account of ban on 
recruitments, closing the activities of tbe Commission in tbree States, 
namely Bihar, Gujarat and Tamilnadu and the decision that the State 
Boards should themselves carryon their activities. Subseql,lently, tbe 
representative of the Department of Industrial Development corrected his 
statement by saying that 'Government did not ban recruitment; Govern-
ment only banned creation of posts'. In this connection the representa-
tive of Khadi &; Village Industries Commission, stated caltgorically that 
"as far as embargo is concerned, it is on filling up of posts and it is not on 
creation of posts". 

From the above coatradictory statements made by tbe representat_e 
of the Ministry aDd of the Commissjon the Committee can ·draw ooly 
one conclusion that the concerned authorities have no clear grasp as to 
why there have been consistent ,hortfalls io the recruitmeat of Scbeduled 
Cutes and Scheduled Tribes in the Commiuion. The Committee need 
hardly stress that jf tbe ·Khadi &; ViUage Industries Commission was 
sincere in their efl'orts to recruit Scheduled Cutes and Scheduled 
Tribes according to the reservation policy laid down b, .he Central 
Government there is DO reason why there should be shortfalll in various 
categories of postl. 

The statement sbowinl the recruitment made durin, the year 1980, 
1981 and 1982 indicates that tbe total number of vacancies were alwa,s 
much more than the number of vacancies actually filled. The upresentative 
of tbe Commiuion ellplained this variation by saying tbat some of the vaca-
ncies had been filled "on actinl basis" which bad not been reflected in tbe 
statement. The representative of tbe Commission also admitted that the 
principle of reservation was applicable if the vacancy was for a period of 
45 days or more. In these circumstances, the Committee are at a loss 10 
understand how the Commission was filling up posts OD "actinl basis" froID 
year to year with *he result that the re~uitPlent ~ures for 1980, 19" 



and 1982 do not indicate a true picture.· The Committee, therefore, con" 
clude that the data given in the statement is not reliable and a clear 
picture reaarding the recruitments made in each group is not available 
even with the Khadi and Village Industries Commission. The concJusion 
of the Committee gets necessary support from the footnote given in the 
statement relating to the recruitment for the years 1980 to 1982. The 
footnote states that "some information may still be missing an,d some 
vacancies might have been tilled on acting basis. The element of reserva-
tion tilled therein is not available." These words are revealing and 
indicate the actual state of affairs . of the working of the Khadi and 
VilIaae Industries Commission. The Committee feel surprised that this 
organisation which has a large number of regional offices and is catering 
to the needs of the handloom sector in almost all states should be so 
mismanaged that authentic data regarding their own employees is not 
available with the headquarter of the Commission. 

The committee would like to be apprised as to how rar the remedial 
measures proposed 'to be taken by the Khadi, and Village Industries 
Commission have succeeded in clearing the backlog in all categories of 
posts. 

Repl, 0' GOyemmeDt 

The Committee has desired that it may be apprised as to how far 
the remedial measures proposed to be taken by she Khadi & Village 
Industries Commission have succeeded in clearing the backlog in all 
categorics of posts. The 'following remedial measures have been taken: 

(a) 

(b) 

The Commission vide its circular dated 2.9.1977 raised the 
percentage of reservation for SC & ST to 25% i.e. more than 
the percentase prescribed. It was, however, brought in line 
with the one prescribed by the Govt· vide circular dated 
26·12.1980. 

The Commission introduced stipendary training in respect of 
caDdidates belonging to SC & ST who do not fulfil qualifica-
tion relatina to prescribed experience even for posts in Group 
'A'. Two ofllcers in Group 'A' under this criterion have been 
appointed. At lower levels also"a number of persons have 
been appointed under the relaxed conditioqs relating to experi-
ence and by providing for their stipen4ary training. 

As stated earlier, bulk of the recruitment was made during the years 
1 ~ S3 to 1964. As and when these persons retire, • .:cruitment will take 
place which would provide avenues for inductins candidates from Be ~ 
ST also. 
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The backlog regardinl Iepresentation of SC cl ST in the staff of 
lChadi ct ViJlage Industries 'COmDl~ssion will, however, be cleared only 
after the ban on SOinS up of vacant posts throuBh direct recruitment is 
lifted by Government. 

A statement showing the std' strength and the 8lrenllh of SC ct ST 
for tbe yeaTS 1982, 1983 and 1984 is enclosed. ,It will be seen there-
from that as far as group 'D' is concerned, therepresentatioD of SC is as 
per the prescribed percentage. The representation of ST is however, 
nominal. As (or their representation in Groups other than '0' because of 
the bulk recruitment made during 1953-64, the percentage of representa-
tion is less than the prescribed. However, the number' of Scheduled Caste 
employees went up from 361 iq 1982 to 381 in 1 n ... and that of ST from 
70 in 1982 to 80 in 1984. It will thus be seen that subject to limitations 
regarding Siling up of posts by direct tecruitment there hal bCen an in-
crease in the number of posts occupied by candidates .belongin. to 
SC &: ST. 

[Ministry of ladustry (Deptt. of Industrial Development) O.M. No. A·3S021/ 
IS/83KVI (11) dated 7tb May, 1986] 

COIa_DtI of ,lie CO .... lltee 

See Chapter I, Para 1.16; 
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ReeemmeH.loa (SI. No. 16, Para No. 4.21) 

The Committee recommend thllt the Commission should make serious 
efforts to remove the shortfalls in Group 'C' and 'D' posts for which there 
appears to be no dearth of Scheduled 'Caste and Scheduled Tribe candidates. 
In order to remove the shortfalls 50% of all fresh vacancies should be filled 
by Scheduled Caste and Scheduled Tribe candidates till such time the back-
log is cleared. In case thi~ procedure does not help to wipe out the 
shortfalls, the Commission might consider to make special recruitment to 
Group 'C' posts exclusively for Scheduled <;:astes and Scb.~ul~ Tribes. 

R.eply 01 Gonr.lM.t 

Action as per replies given against SI. ~o. 13 Para No. 3.50, will ~ 
taken. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. A-35021/ 
lS/83·KVI (II) dated 7th May, 1986.J 

CommeDtl of tbe Committee 

See Chapter, I Para 1.19. 

RecommeadatloD (81. No. 18, Para No. 5.19) 

Tbe Committee note that Government of India has accord~ an impor-
. I' 

tant place to Khadi and Village Industries Programmes in the overall 
economic development of the c6untry' from the view point of employ-
ment generation in die rural areas. The activities of tbe Khadi and Village 
Industries Commission are carried out through two orgariisations ,/:6. State 
Khadi and Village Industries Boards and the Voluntary Organisations to; 
whom the Commission provides financial assistance. . 

Khadi and Village Industries Commission extends financial assistance 
in the form of grant under Integrated Development Programme to the 
Societies and institutions mostly working in the weaker section areas 
engaged in introducing Khadi and Village Industries. The amouDt of grant 
is Rs. 40,000 during a continuous period of 7 years on a tapering scale per 
IDP block to an institution for bearing tbe initial cost of establishment of 
certain technical staff till the Khadi &: Village Industries units become econo-
mically viable. 

As rcaards tbe financial assistance to individual artisaDs, the Committee 
arc informed that under "Libcralised ~attern of Assistance" individnl 
artilans arr giveR 75% grant and 25% loan for purchasing improved tools 
and equipmeDts. Under this scheme tbere is, however, DO fixed percentage 
for'sivin, financial assistance to Scheduled Caste/Scheduled Tribe artisaDs. 



~I 
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In 80 far as KVIC is concerned, tbere is no direct Snancins to allY 
individual for KVI. KVICassist tbe State Kbadi and V.I. Boards (who in 
turn assist registered institutions aDd coops. and also individuals) and 
directly aided institutions (who in very few cases assist the incHviduals). 

The question as to how Commission can reserve some minimum 
allocation for SqST benciiciaries would be examined by the Commisaion. 

(Ministry of Industry (Deptt. of Industrial Development) O.M. No. A-35011/ 
IS/83-KVI (II) dated 7th May, 1986.J 

CommeDtl of t .. eo .... t_ 

See Chapter I, Para 1.22. 

Recom.eDdatioD (81. No. 20, Para No. 5.1I) 

The Committee were informed during evidence that "another pro,rammc 
for individual's benefit is the Integrated Rural Development Programme 
which will be implemented from next year". The Committee need bardly 
stress tbat Integrated Rural Development Programme is not a new 
programme. The various employment generating proarammes whicb como 
witbin ttie sphere of activity of Khadi ct Village Industries Commission 
should have proper linkages with IRDP. Unless tbis is done, it will be 
difficult to monitor whether the same person or group of persons are set-
ting the br.ncfits UDder more tban one scheme. 

On tbe question of reservation for Scbeduled Castes and Scheduled 
Tribes in Village Industries Sector, the Committee were informed during 
evidence tbat village industries are being managed through the State loards 
whicb implement the programmes through their own institutions includin, 
cooperative institutions. As far as these institutions arc concerned, Khadi 
and Village Industries Commission cannot have a coercive powers to imple-
ment the reservation policy. The Committee fecI ,that as tbe fUDds arc 
provided by the Khadi and Village Industries Commission to tbe Statc 
Boards, there is no reason, why they should not assert in getting due sbare 
for Scheduled Castes/Scheduled Tribes in various prosrammes beiDI under-
taken by the State Boards. 

On the role of the District Industries Centres for implementing tbe 
Khadi and Village Industries prollrammes, the Chairman, Kbadi .t Villase 

-The Committee recommend tbat lome minimum percenta,e of fiDaD-
eial assistance should be reserved for Scheduled Caste/Scheduled Tribe 
artisanl. 



industries Commission informed tbe Committee during evidence that ··we 
are trying to coordinate our programmes with various. block authorities as 
well 8S Collectol'J. We will try to implement the programme in coordina-
tion with the District Autborities". The Committee feel that while it is 
DeCel8ary to coordinate these prolrammes with the District Authorities, it 
will be too much to expect that the Collectors can play a predominant role 
in makinl these programmes successful. The Committee, tberefore, re-
_cod tbat Khadi " Village Industries Commission should strenathen 
their ow •• achinery for the implementation of Kbadi" Villase Industries 
Prosrammes in the rural areas. The Committee need hardly stress that too 
mucJi ctepeadence 00 District Authorities win not bring about the desired 
.... ahs. As tbe funds are provided by the Commission, to State Boards and 
other institutions, they must evolve a proper machinery to oversee the 
implementation of these programmes. 

Rep., of GOYeramot 

The Government bave constituted a High level Committee under the 
Chairmanship of Shri M. Ramakrishnayya, formerly Chairman of NABARD 
aJl4 Deputy Governer, Reserve Bank of India to review' the role played by 
tfa, Khadi and Villaae Induatries Commission, its policies and prolrammes 
~s also its systems and procedures. The question regardins strenlthening 
tbe machinery for implementation of Khadi and Village Industries 
proar.mmca in rural areas, is being looked into by the above mentioned 
hip level Committee. 

[Ministry of Industry (DepU. of Industrial Development) O.M. No. A-3S0211 
1 SI83-KVI (II) dated 7tb May, 1986.] 

Com_.atl of tile COID_ltte. 

s.e Chapter I~ Para 1.2S. 

llecoaa ..... loa (81. No. 22, Para ~o. 5.30) 

The Committee are surprised to note that Khadi and Village Industries 
Commission could not take any efrective steps to stop the sale of 'spurious 
ithadi'. The casualness with wbich fbis problem was deal"t with is reSected 
intbe reply given' during evidence by the representative of Khadi and 
VUlage Industries Commission that some attempts were made in the past to 
stop the sale of spurious khadi in the market. But so far these attempts 
have not assumed aDY positive or practical shape. 

The representative of the Commiaion admitted tbat if spurious IC.hadi 
wa. removcdfrom the market, the sale of tbadi produced by their institu-
tion. would go up. The Comm!ttee Deed hardly empbasise tbat the purity 
of tbadi is essential anci must be maintained to enlist the faith of tbe 
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customers and weavers of kbadi. As sucb, Government might consider it it 
is feasible to issue a trade mark 'Kliadi' for the cloth produced by institu. 
tions controlled and aided by Khadi and Village Industries Commission. 

The Committee further recommend that Kbadi and Villas, Industries 
Commission Act may be amended, if necessary, for the purpose of stopping 
the sale of spurious khadi which has not· been produced from hand spun 
yarn. 

Repl, or GOYll'lUlleat 

'Khadi' means any cloth woven on haildlooms in India (rom cottoD, 
silk or woollen yarn baodspan in' India or (rom a miJ:ture i( lID)' two or all . 
of such yarns. In broad, kbadi meaDS includea silt. wool &: conOD kbadi. 

In pursuance qf Regulation 24 of the Kbadi &: V.I. Commission aeJUla-
tions, 1958, Kbadi &: V.I. Commission has appoioted a committee called 
certification Committee and action may be taken by the Chairmaa of tbe 
Certification Committee against Spurious Khadi a. uDder : 

Certification RMle. 13 (J4) 

The Chairman. of tbe Committee may suspend certificate of an institu-
tion initially (or a period not exceed ina .ix month., if he i. sa tided tbat it 
is necessary to do so for reasons of serious violation of certification rules. 
The period of su.pension can (urther be extended for a period not exceedinS 
six montha. 

C.,tfjlca"tm Rille 13 (8) 

The Chairman of Committee may cancel the certificate o( aD 
illititation : 

(i) If the institution is found auilty for the breach of aDy certification 
rules or for gron ne,lipnce of the directives of the coauDitIee or 
of the Commission wbich includes non·paymebt of was. as per 
rates prescribed by the Committee, irresular, bo .... or impure 
production, possession of impure kbadi ill abe cu'tod), of institutioD 
or if the institution is' found guilty of malpr~tice, misappropria-
tion of fund. or mis.feasance or on any o&ber around whicll ia die 
opinion of the Cbairmaa/Committee necessitate tbo cance1laciOil 01 
the certificate. 

(ii) A show cause notice lIball normally be MUod by the ChairlDlD to 
the institution before tbe certificate i. caDccllcd eDumeratinl the 
(:bar,aea tberc.iD witll a~ic" to aI'ordiD& • rcuonablo oppoa1llDilJ 



lnd time to the institution to explain as to why the action or cao-
celling the certificate should not be taken. 

(iii) If upon. enquiry an institution is found guilty of all or any of tbe 
allegations or If tbe inlltitution fails to scnd reply· to show cause 
notice within specified period the committee may cancel the certi-
ficate with effect from the date of suspension or from any subse-
quent date. 

As regards the issue of a trade Mark "Khadi'is concerned, it may be 
stated bere that the Commiuion had proposed to obtain trade mark registra-
tion for tbe word "Polyvastra'. This could not be done. The legal opinion 
of the attorneys in thil case was as under : 

Celn view of the fact tbat 'Poly Vastra' has been defined as 'any cloth 
woven on handloom in India from yarn handspun in India from a 
mixture of manmade fibre· witb other co~ton, silk or wool or with 
any two or all of them or from a mixture of manmade fibre yarn 
handspun in· India with either cotton, silk or woollen yarn handspun 
in India or. with any two or all of such yarns', the cloth manufactured 
by any person will be known as 'Poly Vastra' provided the said cloth 
conforms to the definition contained in the Act. As you arc· aware, 
trade mark relistration is a right confined on a perSOn to use a trade 
mark on and/or in relation to a pnrticular speCification of goods on. 
an exclusive basis. Obviously, in tbe instant case, you cannot claim 
any monopoly rights to ule tbe mark 'POL YVASTRA' because any 
person who manufactures cloth in conformity with the combination 
as defined in the Act is entitled to call his cloth as 'Poly Vastra'. 

It appears that the same arlument would apply in case it is propoied 
to obtain trade mark relistration for the word 'Khadi'. . 

Miniltry of Law will, however, be consulted in the matter. 

So far as the recommendation relarding amendment for the purpose of 
stopping tbe sale of spurious Kbadi is concerned, it is felt that the provisions 
contained in tbe Kbaddar (Name Protection Act 1934) (Act No. VIII of 
1934) may meet the requirement for stopping sale of spurious Kbadi. As 
per ·Section 2 of the words 'Kbaddar' and 'Khadi' wben applied to a woven 
material shall be deemed to be trade description witbin the meaning of tbe 
Indian Merchandise Act 1889. indicating tbat such material is cloth woven 
on band-looms in India from cotton yarn hand spun in India. 

falle application of thadi dClCl'iption of JOoda il punishable with 



imprisonment and/or fine. The quantum of penalty will be stated separatel, 
after verification of the latest amendments. 

Tbe Commission bad proposed amendments to the KVIC Act for 
makin! suitable provision so that cloth produced without following the 
Ruin and Regulations of the Commission may not be lold al 'Kbadi'. The 
~tter is un~r examination in consultation with the Ministry of Law 
and Justice. 

[Ministry of Int!ustry (Deptt. of Industrial Development) O.M. No. A-35021/ 
. IS/83-KVI (II) dated 7th May. 1986.1 

Commentl 01 tile Committee 

Sec Chapter I, Para 1.28. 

RecommendatioD (81. No. 26, Para No. 5.57) 

Tbe Committee feel surprised tbat no surveyor assessment has been 
made by Kbadi and Village Industries Commission regarding economic 
conditions of Scheduled Tribes and the extent to wbich improvement has 
been made in their skills in crafts as also in getting employment oppor-
tunities in tribal areas. 

The C.,mmittee recommend that Khadi and Village Industries Commis-
sion should carty out a survey in the Hill &. Tribal Areas of tbe country to 
assess the impact of their programmes on tbe socio-economic conditions of 
the Tribal people. The Committee strongly feel tbat in tbe absence of IUcb 
a survey Kbadi 8nd Village Industries Commission cannot devise suitable 
programmes for implementation during tbe Seventh Plan period. 

Repl, 01 Go, ........ t 

The Commission has asked all the State KVI Boards and State 
Directors to furnish data regarding share of SCs &. STs in tbe Annual 
Report performance for 1985-86, in respect of different industries. The 
Commission insists during the budget discussions with the directly aided 
institutions that they sbould increase the coverage of SC &. ST beneficiaries. 
Tbe State Directors have also been asked to obtain an undertaking from 
the directly aided institutions to make reservations for SC &. ST in posta 
and services under tbeir control on the lines indicated by the Government 
of India. The State Kbadi & Village Industries Boards bave also been 
requested tofurnisb information about tbe position of the ministerial and 



,tedmical ltaft' of tbe State Boards as OD 31.3. t 986 witb the Dumber of' per-
lonl falling under tbe category of SC &; ST. It will tbul be &eed that the 
'Kbadi and Village Industries ,Commission has taken necessary steps to 
mODitor tlle system to look after tbe interests of SC &: ST artisan_/workers. 

[MiDi_try of Indultry (Deptt. of Industrial Development) O.M. No./A.3S021! 
15/8S-KVI (II) dated 7th May. 1916.) 

C.mmeats .f the C •• mlttee 

See Chapter 1. Para 1.31. 



CHAPTER V 

RECOMMENDATIONS/OIISERVATIONS IN RESPECT OP WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

, Reco .... ud.tloD (SI. No. IS, P.n No. 4.20) 

lbe Committee recommend that tbe Kbadi and Village IQdultries 
Comminion should '0 into the question of unattractive pay scales or dietr 
emptoyeel yjl.a·vis other organisations and try to Improve Ibe paylCll. 
wherever they consider it neceasary to do so. 

Bepl,. of Go,er .. eDt 

The question of revising the, pay scales of tbe Commission's employees 
will be taken up in tbe )jabt of tbe recommendations that may be mad9 by 
the 4th Pay Co~mission. 

[Mluistry of Industry (Deptt. of Industrial DevelopDieal) o.M. *. 4-lS02l, 
IS/83-KVI (II) dated 7th May, 1986.( 

Co •• eDt. of tile Co •• lttee 

A co". of the re.... PI,. lellea m.de .pplleable to t .. e.pl.,.. of 
KVle I. panalaee.oftlle reeommeDdatlo.1 .ade b,llIe 4t' PI, Com."loa 
_, be far.l ..... to the Committee for 1Df'0rmatioD I. dae coarse. 

Reco .. meDdatloD (SI. No.1', P.n No. 5.20) 

The Committee fcel surpriscd tbat no monitoring syatem bas been 
evolved ao far by tbe Kbadi and Village Induatries Commiasion to lafeluard 
tbe interests of Scheduled Caste/Scheduled Tribe artiaana. The Committee 
recommend tbat the Commission ahould introduce a mooitorial Iystem to 
look 'lifter the iotereata of Scheduled Caste/Scheduled Tribe artisanl botb 
for Khadi and Village Industriea. 

Repl, of GoYen .... t 

'KVIC in normal course collects information from various allisted 
ipstitutiops about tbe number of SC/ST persons assisted under tbe KVle 
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programme every year. KVle is considering a proposal for strengtheDing . 
it. ~ntire monitoring. system. While doing so the recommendations would 
be kept in view. 

[Ministry of Industry (Dcptt. of Industrial Developmcnt)O.M. No.A:-3$()21/ 
lS/83-KVI (Il) dated 7th May, 1986.] 

Comment. of tbe Committee 

TIle det.lIs reprdlal tbe Bebeme for ItrealtbeDIDI of the • .,attorlal 
"lIie. wbe. IBtrodaced b, tbe KVIC to look .fter die IDterelts of Sclled.led . 
Caste/Sebedaled Tribe artt.a •• both for Kbadl aad VIII.,e lada.,l ... I. 
hl.mllbed to tbe Committee. 

. .. 
NEW DELHI: 

A"'IUlt21.1986 
Sravana 30., 1908 (Saka) 

K. D. SULTANPURI, 
Chairman, 

Committee on the Welfare of SchedtMtI 
Castes and Scheduled Trib". 



APPENDIX 

A."al)',I, of th' A.ctlo" Take" by Govtmmtnt 011 the R,co""",;,datlons 
contained I" the FI/ty-e/,hth Report 0/ the Committee. 

(J'ide Para 4 of the Introduction) 

I~Total number of Recommendations 

II. Recommendations which have been accepted by 
Government (vide Recl!mmendations SI. Nos. 1. 
3.8,9, 10, 12, 13,23,24 &: 25). 

Number ........ . 

Percentage to the total ........ . 

Ill. Recommendations which the Committee do not 
desire to pursue in view of Government's replies 
(vide Recommendations SI. Nos. 2, 11, 17 &: 21). 
Number ......... 

Percentage to the total ........ . 

IV. Recommendations in respect of which reply of 
Government has not bCCD accepted and which 
require reiteration (vide Recommendations SI. 
Nos. 4, 5, 6.7. 14, 16, 18, 20, 22 &: 26). 

PAOB No. 
26 

10 
38.46 

4 

15.39 

Number......... 10 
Percentage to the total......... 38.46 

V. Recommendations in respect of which final replica 
of Government have not been received (vide 
Recommendations at SI. Nos. IS &: 19). 

Number......... . 2 

. Percentage to the total......... 7.69 
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